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Government of Tripura
TRIBAL WELFARE DEPARTMENT

NO.F.11-44/T¥/Sett./2014-15/11371-485 _ Dated, Agartala, the 18th August, 2016

NOTIFICATION

The Governer of Tripura is pleased to frame revised rules fo regulate sanction of

finandial assistance for treatment of S.T. patients under Nucleus Budget Scheme of the
Department of Welfare for Sch. Tribes,

1,

Short Title, Hxtent and commencement
These rules may be called the Tripura S.7. patients (Financial Assistange) Rules,

2016, They extend to the whole of Tripura and take immediate effect,
Definition ;
“Government” means the Government of Tripura,

“Secrelary” means Sedretary to the Government of Tripura, Tribal Welfare Deptl.

it} “Director” meaus the Director of Welfare for Scheduled Tribes.

iv)] "District Magistrate & Collector” means the District Magistrate & Collector of a

V)

Dmmct of Tripura.

‘Supermtﬁndent of LG.M.JAGMC & G.B.P and ’I‘npura Medical College & Dr, BR
Ambediar Teaching Hospitals, Agartala” means the Medical Superintendent of
LM /JAGMC & G.B.P & TMC & Dr. B.R Ambedkar Teachinf:f Hogpitals, Agartala.

i) rDu~e<:tar of Health Service” means the Director pf Health Semces, Trxpura

vii) “Dlstrmt Welfare Officer” means the D1str1<,t Wellare Officer of a District.

wiiij ¢ ‘Sub-Divisional Magistrate® means the Sub Divisional Magistrate of the Sub-

Division within which the patient normuailly resides.

ix] “Sub-Divisional Welfase Officer” means the Sub Divigional Welfaxe Officer of the

Sub-Division within which the patient normally I‘@bldes

%) Medical Officsr® means the Medical Officer In ~ Charge of a Government Hospital

or Primary Health Centre ete. in Tripura.

x1}  “Blogk Development Dfficér” means the Block Development Cfficer a partioylar

Rural Tribal Developriient Block in Tripura.

xil} “8.T.” means the community recognized as such by the Government by order

issued from Ume to Hine.

dii} The term poor will mean the member of a 8.1, family living Jeiow the poverty lime

having an annual income of Re.11,000/- or less. -
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3.The Scheme:-

3.T. patients suffering from any disease / disability may be granted finaneial
assistance for their treatment inside Tripura or outside Tripura.

Provided that such finanecial assistance may be sanctioned only to persons belonging
to ST. who are poor and not in a position to meet the expenses of treatment, subject to
the limitations and conditions laid down in Rule-4.

Provided further that no Government employee will be eligible for gelting financial
assistance under the scheme. Provided further that in case of outdoor patient within
ADC, the assistance would be given by the ADC

4.Authorities competent to sanction assistance and limitation of sanetion.

. Subject to other condifions laid down in these rules the Sub—Divis_iona_l Officers
(SDMs) and Block Dcvelopmeﬁt Officer (BDOs) shall be competent to sanction financial
assistance not exceeding to Rs.1000/-(Rupees one thousand) only per patient in a
financial year in case of urgent need for tr‘eatment. in any nearest hospita;- (exciuding
District/State hospital} in Tripura. If the SDMs & BDOs consider the ncceséity of giving
further financial assistance Rs. 1000/-(Rupees one thousanél] only to any patient he may
recommend the particular case to the competent authority. While recommending for
sanction of & higher amount, the SDMs & BDOs must indicate the_ amount which has

already been sanctioned earlier iz favour of the appicant,

II. The DWOs shall be competent to sanction financial assistance not exceeding to
Rs.1000/-(Rupees one thousand) only per patient in a financial year for treatment in the
district level hospital, The DWO, West Tripura District shail be competent 10 cover state

" level hospital also. If he considers tha“t' findricial assistance not: exceeding to Rs. 1000/-
{Rupees one thousand) only should be sanctioned to a particular patient, he will put up

the case with his recommendation to the District Magistrate & Collector.

HI. (a} The District Magistrate & Collector of a District shall be competent to sanction '
financial assistance not exceeding to Rs. 1500/ -(Rupees one thousand five hundred } only

per patient in a financial year for treatment in the nearest hospital.

Provided that the District Magistrate & Collector, West Tripura District shall be
competent to sanction financial assistan.ce not exceeding to Rs.1,500/- (Rupees
one thousand five hundred ) only per patient in a financial year for treétment of

inddor patients of LG.M./G.B.P & Dr. B.R Ambedkar Hospital, Agartila.
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(b) If he considers that financial assistance exceeding his competency should
be sanctioned to a patient, he may forward the particular case with his
recommendation to the competent authority. While recommending any particular
case for sanctioned of a hlcfheI amount of assistance, the District Magistrate &
Collector shall indicate ck,arly the amount already been sanctioned earlier in favour

of the applicant.

Iv. (a) The Director of Welfare for Sch. Tribes shall be competent to sanction to a
S.T. patient for financial assistance not exceeding to Rs.5000/- {Rupees five
thousand } only for treatment inside the State.

{h)The Director of Welfare for %ch Tribes may recommcnd any particular
case to the Govt. for sanction of financial assistance up to Rs.8, OOO /-(Rupees eight
thousand} only mdudmg the assistance, if any already sanctioned to any patient for

treatment cutside the State.

-

V. (a) The Secretary to the Government of ’I‘ Tipura, Departrnen’r of Welfare for
Sch. Tribes shall be compeient to sanction such amount of. ﬁnanc1al assistance as
he may consider proper and fit but not exceeding the amount of Rs.8,000/-(Rupees
eight thousands ) on]y.' '

(b)  Provided that the Government in special circumate -ncer' may sanction
financial assistance exceeding to Rs.8 000/ (Ritpees eight thousand } only for
treatment outside the State but not exceeding to Rs.12,000/-( (Rupees twelve

thousand} only

"V One S.T. patient can be sanctioned {inancial assistance only once in a year.
Provided that the Government may under special circumstances sanction financial

assislance to a patient twice in a year.

VIL Under special circumstances Government may place fund with the hospital

authorities for sanction of payment of assistance to S.T. patients,

S, Procedure for sanction and disbursement.

"I. The sanctioning authority shall consider each case for giving financial assistance
on receipt of application supported by a Medical Certificate {from a Medical Officer,
Supermtendent of 1.G.M. /G.B.P./Dr.B.R. Ambedkar hospital or Director of Health
‘Su"ulu,s For treatment outside the State the Medical Certificate shall be required to

be countersigned by the Director of Health Services, Tripura.
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iI. Before according sanction the sanctioning authority shall satisfy himself that:-

al  The applicant is a person belonging to S.T.

b} The applicant isisuffering from some disease/disability,

¢) The applicant is too poor to meet the expenses of his/her treatment

inclﬁding other (;xpen's‘es considered essential for treatinent.

T At the time of disbursement of the sanctioned amount the disbursement
officer/cashier shall obtain proper receipt from the person who has been sanctioned
financial assistance By the sanctioning authority. The disbursement offieer /cashier

”

shall also ensure that remark “sanctioned and paid Rs. on

is‘duly recorded in the family Ration Card of the applicant so that the applicant dose
not get scope for claiming financial assistance. more than once from varigus

authorities within the same financial year.

6.Referring a ‘pati@;ﬂt for treatment outside the state,

Ir the Director of Health Services or ‘the Superintendent of LGM./ GB.P./
Dr.B.R. Ambedkar hospital, Agartala considers that proper f{acilities for treatment of
a pa.rticu_}a'r case does not exist i’ Tripura and it is necéss-ary to refer the patient
vutside the State {Tripura) for treatmeént, he shall indicate the _sme in his'feport
giving the name and place of ‘the hospital' where the patient is referred foi‘ treatment.

- receipt of the report the Director of Welfare for Sch. Tribes or the Secretary,

Department of Welfare for Scheduled Tribes as the case may be sarictivned for

financial assistance subject to limits laid down under Rule_4{IV)(b), 4{V}[a)/(b} and
A4{VE} above.

7. Submission of progress report:
The sanctioning authorities other '_5than the Director of Welfare for Sch. Tribes and
the Secretary/ Commissioher, Department of S.T. Welfare shall send monthly
progress report of expenditure to the Director of Welfare for §.Ts. The reports of
cxpenditure may be furnished inn the proforma to be supplied by the Director of
Welfare for Scheduled Tribes, '
d.MIsC - , .

I. Matters not specifically covered by these rules shall be covered by order/

mstriiction issued by the Govt. from time tc time,

II.  Any doubt in respect of these rules may be referred to the Government

4

for clarification and the clarification given by the Government shall be final.
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This is issued with the concurrence of Finance Department vide U O N 65

/FG)/ 16, dated 20.07.2016 and in supersession of all previous orders m the

winntter. This wall comie mnto force with Immediate effect.

By order of the Governor

(1.} Dﬂ;ng l

Secratary to the
Governmiment of Tripara.

rw j‘gr{@

Printed at the Tripura Goverhmenf Press, Agartala.
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